NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH
COURT NO.1

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 10.07.2017.

PRESENT: Hon’ble Member(J) Shri Ratakonda Murali
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Counsel for petitioner is present. Counsel for respondents 1 to 4 again addressed a
letter to the Tribunal that he is unable to attend the Tribunal on 07.07.2017 due to personal
inconvenience.

Actually the case is listed today and not 07.07.2017. It appears the counsel for R-1 to
4 is also not aware of the date of hearing as 10.07.2017. Instead, he has referred to in his
letter that he is unable to attend the Tribunal on 07.07.2017, to which date the case was not
listed. From 13.06.2017, the matter is listed today basing on the letter of the counsel for

appeared any time before this Tribunal.

As seen from the order sheets, on 14.02.2017, one Advocate representing the
respondents was present. Thereafter, none appeared for respondents, though the matter is
listed from time to time.

Today, Member (Technical) is on deputation. Therefore, the matter is listed for passing
necessary orders to 24.07.2017.
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